| TEM NO. 3 COURT NO. 9 SECTI ON XVI |

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).25317/2004

(From the judgenent and order dated 16/11/2004 in RP No. 2292/2004 of The

NATI ONAL CONSUMERS DI SPUTES REDRESSAL COWM SSI ON, NEW DELHI )

RAYTHARA SAHAKARI BANK LTD. Petitioner(s)

VERSUS

CHANDRAKALA R. DAS Respondent ( s)

(Wth prayer for interimrelief )

Date: 08/08/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ARIJI T PASAYAT
HON BLE MR JUSTICE H K SEMA
For Petitioner(s) M. V.N Raghupat hy, Adv.
M. Ranji Thonmas, Adv.
M. K. V.Bharati Upadhayay, Adv.
For Respondent (s) M. E.C. Vidya Sagar, Adv.

M. A K Upadhayay, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER



Lear ned counsel for t he
weeks’ tinme to file

count er af fidavit. Ther eafter | ear ned
is granted two weeks’

time to file rejoinder affidavit.

Call after six weeks.
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